Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 30.04.2024

Previous | Institution| Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.04.2024 30.04.2024
1 Amritsar 11 0 0 11
2 Barnala 0 0 0 0
3 Bathinda 2 0 0 2
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 1 0 0 1
6 Fazilka 2 0 0 2
7 Ferozepur 1 0 0 1
8 Gurdaspur 2 0 0 2
9 Hoshiarpur 1 0 0 1
10 |Jalandhar 8 0 0 8
11  |Kapurthala 3 0 0 3
12 |Ludhiana 19 0 0 19
13 |Mansa 1 0 0 1
14 Moga 0 0 0 0
15 |Pathankot 3 0 0 3
16 |Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 |SAS Nagar 7 0 0 7
19 |Sangrur 8 0 0 8
20 |SBS Nagar 0 0 0 0
21  |Sri Muktsar Sahib 1 0 0 1
22 |Tarn Taran 4 0 1 3
TOTAL 83 0 1 82

U.T.Chandigarh

—_—
—_—

—_—
—_—




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 30.04.2024

Sr. |District ame of the[Name offName of MLA|Sitting/  |Title of thelCase  No.[CNR No. Date and[Police Station [Offence Maximum  |Date of filing|Date of filing|Date of filing|Date ofPresent status and its|Stay, if any, by| Total no. of| No. of No. of  |Expected time COMMENTS OF|
INo. [Name ICourt MP Former case assigned in number  of] jalleged ipunishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
VEER
SH. SINGH
AMARINDER LOPOKE (CRA/2411 Case remanded back
SINGH SUKHBIND EX.MLA Vs5/10.10.20 PBAS01000 06/05/2024 by  Honble High
1 Amritsar ER  SINGHSITTING N o NA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 |15.01.2010 - 6 6 - Court, Chandigarh
GREWAL SARKARIA SUKHBIND|13/ 6902013 |Arguments vide  order  dated
ID&SJ, ER SINGH15.09.2023 13.01.2021
IAMRITSAR SARKARIA o
MLA
SUKHBIND
SH. ER SINGH
RKA Case remanded back
oo o VEER A VSCRAM2IT b o0 06/05/2024 by Hon'ble High
2 Amritsar SINGH FORMER 0.07.2014/ NA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 |15.01.2010 - 6 6 - Court, Chandigarh
GREWAL LOPOKE 'VEER 15.09.2023 5882014 IArguments id d dated
D&SJ, SINGH 5.09. vide  order ate:
AMRITSAR LOPOKE 13.01.2021
EX-MLA
IReport of DSP, Rc?pg it of DSP,
L . Vigilance Bureau
\Vigilance Bureau Unit, Unit Amiitsar
SH. STATE OF IAmritsar produced by pro d’ucc d by learned
IRANDHIR OM PUNJAB PBASO1- learned Addl. PP, be
3 |Amrisar  |[VERMA, PARKASH FORMER VS OME 2083 g1s3gp.  20/0907-202GHANCE) 3 pe ACT 5 YEARS 31082023 | 31.08.2023 NA et 10 % biaced on file. To come 49 - - padl, PP, be placed
IAD&S]J, SONI PARKASH [ 2023 up on 09.05.2024 and on 09' 05.2024 ang
IAMRITSAR SONI accused be also e
accused be  also
produced on the date duced he d
fixed produced on the date
fixed
STATE VS
SH.  AMIT MS. o’ \cHI26672 PRAS03001 AIRPORT 120/465/46 LIFE Case is fixed for Case is fixed for
4 |Amritsar  [MALHAN, - GURIQBAL FORMER AND 021 6982021 28/2012 AMRITSAR 7/468/471/4TMPRISON  29.01.2021 | 22.02.2022 |--- 22.02.2022 Defence evidence on 9 5 0 Within 1 YearDefence evidence on
ICIM, ASR KAUR 84 IPC MENT 06.05.2024. 06.05.2024.
GURIQBAL
KAUR
SH. FORMER pixrAMII 190 CRPC
SH. AMIT ™ }SBIINKSSMHT 35 SINGHCOMI/264 PBAS03003 59/; 500, Case is fixed for Case is fixed for|
5 Amritsar IMALHAN, SH.MAJITHIA SANJAY /2016 6002016 - SADAR 501,502, 2 YEARS - 18.11.2016 19.05.2016 [18.11.2016 O4A05.20A24 ) for - 5 5 0 1 YEAR 04.05A20A24 ) for|
ICIM, ASR SANJA SINGH & 120-B.34 IProsecution evidence. Prosecution evidence.
Y OTHERS 1IPC
SINGH SITTING
STAYED BY
STATE VS Case is fixed for Hon'ble Case is fixed for|
SH. AMIT SH. LOVE u/sS . PHHC at 01.06.2024 for|
6 |Amritsar |MALHAN, MALKEET FORMER KIRANPRE S TVZI71/ PBASIS02L 5935959 VI 188/270 6 MONTHS 08.11.2021 | 27.03.2023 - 27.03.2023 (71062024 for awaling cyaNpiGa | 10 8 0 - lawaiting further
ICIM, ASR SINGH AR ET SINGH [PC Hon'ble High Court RH CWP-PIL- orders from Hon'ble
& OTHERS & . 29- High Court.
2021(0&M)
SH. AMIT STATE VS u/s Case is fixed for Case is fixed for|
7 |Amritsar  MALHAN, S RANIT poRMER RANJIT — CHUS202 BBASO300L 57014 CIVIL - la20/120-8 7 YEARS 15012015 | 18102016 - 18.10.2016 10052024 for Defence - 9 9 - ~ 10052024 for
CIM, ASR SINGH PC [Evidence. Defence Evidence.




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
188/269/27
STATE V§ (5)1 Illzlfj:tioizjzﬁ Case is fixed for STﬁ?){r?t]))leBY Case is fixed for
SH. AMIT RANIJIT . Charge yet| s 20.08.2024 for
8 |Amritsar | MALHAN, - SH  ANILpoRMER SN (HU2107/ PBASO3026 5005051 sApAR PSS 5 vEARs 21122000 | Chareevel to e 0:08:2024 for awaiting  PHHC at 11 - - —  lawaiting further order
JOSHI 2022 1802022 Manageme to be framed further order from CHANDIGA ) .
ICIM, ASR AND framed § h from Hon'ble High
ANOTHER nt and 3 Hon'ble High Court. RH CRM-M Court
[Epidemic 45305-2023 :
Disease Act
188 IPC 51
SH. AMIT ;I;IKRAMJIT SB”lrl/(\g/EMYISCHI/ZIZ/ PBAS03- SULTANWI IDISASTER Charges yetCase is fixed for| Case is fixed for|
9  |Amritsar MALHAN, FORMER 004001- 09/2022 IMANAGE 6 MONTHS 13/02/23 13/02/23 - to be|04.05.2024 for, 14 - 0 04.05.2024 for|
CIM, ASR SINGH T SINGH2023 5093 ND MENT framed  |presence of Accused resence of Accused
s MAJITHIA MAJITHIA e ame presence of Accused. presence of Accused.
File put up before
File put up before Duty Duty Magistrate as
Magistrate as the Ld. the Ld. Presiding
Presiding officer was officer was on leave
on leave on 20.04.2024. STAYED BY on 20.04.2024. No
ﬁZNPREET ill-\l;IARPAL ISAFI{/IIA:I]{EPA\;‘S CHI/252/2 [PBASA1002 urs bN;nf:;}eliiedorgz:n l:ﬁ: }?ﬁ)gcbl; f:;?isregrde;gﬁls bet;rel
10 |Amritsar FORMER " 169/2020  |[AJNALA 188/270 |5 YEARS 10.09.2021 16.05.2023 NA INA [Hon’ble High court. CHANDIGA - - - 6 MONTHS Hon’ble High court.
IKAUR, SDJM, SINGH @ SINGH @021 043-2021 IPC Conse i forRH CWP-PIL. C i f
IAMRITSAR BONNY BONNY sequentty, on T onsequently, o1l
awaiting further orders 29- awaiting further|
from the Hon’ble High 2021(0&M) orders  from  the
court to come upon Hon’ble High court to|
18.05.2024. come upon
18.05.2024.
SH. POORAN U/s File has not been File has not been
BIKRAMDEE SINGH VS§ received from  Ld. received from Ld.
11 |Amritsar P SINGH, SK&ANJITFORMER MANIJIT g()OII;/IA/ZO/E;B%(S)IIBSI 000 KHILCHIAN%Z_&‘;Qlligzl gg’iRS 1ONA NA 13.10.2015 [NA \Appellate Court. Same - - - - - Appellate Court.
UMIC, BABA SINGH & 4’9 IP,C ’ be awaited till Same be awaited till
BAKALA OTHERS 04.05.2024. 04.05.2024.
Barnala INIL
COUNSEL FOR ACCUSED)
AMIT RATTAN MOVED AN
IAPPLICATION ALL THE
FORADJOURNMENT OF ONCERNED
CASE AS THE MATTER OFFICERS HAVE
SH  DINESH REGARDING SANCTION IS BEEN DIRECTED TO
KUMAR AMIT ﬁﬂﬁ]is 35 PBBTO1- |11 05 202 PS 27A PO CHARGE  [/iDHAN. SABHA . BUNGAS APPROXIMA [EXPEDITE
12 [Bathinda WADHWA, RATTAN SITTING AMIT PC/4/2023 |004216- o \VIGILANCE ACT L 17/04/23 NA NA NOT FOR 07.05.2024. IN VIEW OF| NO 34 0 34 TELY ONE |DISPOSAL OF
ADJ, RATTAN 2023 BUREAU FRAMED [THE CONTENTS = OFTHE YEAR [THESE CASES BY|
BATHINDA. ' INTEREST OF  JUSTICE, /AVOIDING
CASE STANDS ADJOURNED| UNNCESSARY AND
To 09.05.2024 FOR| LONG
IARGUMENTS UPON
IAPPLICATION UNDER| /ADJOURNMENTS.
SECTION 227 CR.PC.




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
INO FURTHER ORDER OF
[THE HON'BLE HIGH COURT|
RECEIVED. PERUSAL|
IOFCASE DETAILS SHOWS|
[THAT NEXT DATE BEFORE|
THE HON'BLE HIGH COURT
SH.SIMRAN 1S06.05.2024. IN VIEW OF
SARUP STATE VS CHARGE  [THAT, CASE IS ADJOURNED
13 [Bathinda  [oCH CHAND  |FORMER |HARPINDE [CHI/495/20[PBBTO3005 148/23.06.202[THERMAL, - |188/269/27 | 30.07.2021 NA  NA NOT To | 18052024  FOR  YES 24 0 24 LESS THAN -do-
IACJ(SD), SINGLA RSINGH PO 0512020 |0 BATHINDA [0 IPC FRAMED AWAITING FURTHER ONE YEAR
BATHINDA. ORDER OF THE HONBLE|
HIGH COURT.ACCUSED|
JARE ABSENT. IN THE|
INTEREST OF JUSTICE,
THEIR PRESENCE BE|
IAWAITED FOR THE DATE
FIXED.
In compliance to the
Dr. Ralm . ) letter No. 1047 Spl dated|
IKumar Singla State Vs, \Vigilance 13(1)B. 29.09.2020 and No.
Lo Kushaldeep PBFDO1- >
14 |Faridkot I,;d' Additionally, o op Former  [‘ushaldeep |,/ 1053 hopg1s. [/ Bureau 132)  PQlo Vears  [13.07.2023 Nil [Nl Nil 10.05.2024  for 47 8 39 2 Years [0/Spl/Gazll17 dated
essions Dhillon Singh 023 16.05.2023 |[Ferozepur |and 120B| Prosecution Evidence 27.05.2022 officer|
Judge-I Dhillon Range IPC concerned  has  been
Faridkot. directed to expedite the
case at the earliest
Dr. Ram In compliance to the letter|
. 307,119,109,15 -
L A SUKhr parast 5116020 PBFROL  |15,07.08 50lcy ata2 5083 [10 Years and o0 Mo
15 [Faridkot - Additionaligy op) Former ~ |corhas 1160120 1505174 08.201c1ty [aaroahs 11 Years a4 02,2023 Nil  |NIL Nil 30.04.2024 for Charge. NIL 218 Nil Nil 3years  [907/Spl/Gazll17  dated
Sessions Badal Singh Badal23 023 18 Kotkapura Droard Aﬂ“ Ifine 27.05.2022 officer concerned
Judge—I & Anr. A s lhas been directed to expedite|
IFaridkot. ct the case at the earliest
1353,186,149,1 The Charge in the present|
2EE BOR B case is framed on
60.:355,506.50 21.07.2023. Thel
PUNJAB lexamination in chief of|
PROTECTIO three witnesses namely Dr.
Ms. s S N OF /Amanpreet ~ Kaur Dr.
PamelPreet TATE V MEDICARE Jagdish Svlngh and Dr.
1o [Faichgarh  Grewal Kahal gm@HDE?@SWTING gm-é'g CHI256/2 PBFGO300 [113/12.07. 2 FATEHGARSERVICES | o |0 oo 146.00.2019 0 21.07.202 fevidence next date 5 ) 13 ONE AND foammien "L toment o
Sahib Addl. Civil HAPPY IAND 019 53022019 (019 H SAHIB |5 T o 3 on 27.05.2024 HALF YEARAS! Baljit Singh 10 has
Judge, Sr. (PREVENTIO been_ . recorde_d. Hence,
. OTHERS N OF requisite compliance report
Divn. FGS \VIOLENCE be sent to the Hon’ble High|
IAND Court for Quashing. The|
case Is now fixed for|
IPDII:gQSIETJO 27.05.2024 for awaiting
IACT 2008 further orders of Hon'ble|
) High Court.
Copy of order of Hon'ble
Supreme Court of Indial .
g 21,24,25,27,2 passed in SLP (Crl.) No. f\s "e{hc"mme.ng 'ecfef."/ed
Sh. Jagmohan ) 18,29,30/61/85 2100/2024 dated rom the presiding officer,
Singh  Sanghe I NDPS 10.04.2024 Wherein,  thel that ane NDPS Act case
AD&SJ  charge| Stat y S IACT,25,54,59 ch Hon'ble Supreme Court of 2‘: 352t522°€/15'2°§ﬁ;ﬁ'e;
relinquished  on Sukhpal ) akﬁ | v SNDPS/32/ o 45 datedSad Arms  Act,66 N ?rge India has adjourned the said Singh Khaira etc involvi%g
. 23.04.2024 AN & . e uknpa (=3 aledsadar Information O matter to 07.05.2024. In| > . -
17 |Fazilka Sh. At Pal" Smg_h Sitting. Singh 2024 S 05.03.2015 |Jalalabad. [Technology 20 Year 20.01.2024 |20.01.2024 - Framed solview of joint request, matter - 50 - - 1 year. Iegls_lt_ator f|srmpend|rgjg fo;
Singh,AD&SJ Khaira Khaira et 1<y Act,Enhanced £ stands = adjourned  to| iiwa!tlrgsu er OC" e:-t Of
Fazila charge aira etc. o offence U/ ar. 08.05.2024 for awaiting India and 1 the altomative
lassumed on N 27-A,27-B further order of Hon'ble| for - aroumenta — on - the
23.04.2024 AN om INDPS Act,201 Supreme Court of India and| uestiog of charge for
o o IPC in the alternative  for| 88 05.2024 9
larguments on the question o
lof charge.




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
|As per comments received
from the presiding officer, ‘In|
Caseis e abovg nolteldgcas:e order|
§ Order dated  01.06.2023 being fixed Ko b o by
I 188, passed in CRM-M-28884-2023 o for awaiting |Hon'ble High Court received,
Sh. Satish o 269/270, received from Hon'ble High| Yes (direction order of  |vide which, court has been
Kumar State Vs :",) i 149 IPC| gi?:é:e?jnt% ‘f{f:h?:ﬁ:szalfebeen to fix this case Hon'ble High directed to fix !h\_s case|
yond| beyond the date fixed by
18 [Fazilka  [Sharma, |- Parkash  Icomer |Parkash  [oh1/266/2|% 155 datedCity 10y Ts{oyear  [14.09.2021 |14.09.2021|NA 13.04.202 2 ate e in Honoie rign Deyondthe | g . 6 Courtand ot High Court. Further
SDJM Singh Bhatt Bhatti 021 < 07.07.2020 Abohar Disaster 3 Court.  Vide order dated| date fixed by being fixed [rder dated 31.08.2023
) al - saste 131.08.2023 Hon'ble High Courtl Hon'ble High eing Tixed | occived by Honble High
/Abohar H Managem made interim order continue till Court) beyond the (Court, vide which, interim
I lent Act the next date of hearing l.e| date fixed in [order has been made|
E 125.07.2024 Hon’ble High ﬁonli_nueI ull;geo;g)gzgatﬁ of]
earing l.e .07 . Now|
Court case is fixed for 02.08.2024
for awaiting further orders|
from Hon’ble High Court.
Sh. Kewal Satkar Kaur | Former State Vs |PC/31/202| PBFZ01007 |23/18.09.202 VB 13(1)B, 10 years 14.11.2023 | 14.11.2023 - Nil For furnishing No 48 0 48 1 year after [The Court concerned has
Krishan Gehri Satkar Kaur 3 9212023 3 13(2) PC (Yet to be [supplementary  report] farming  |been directed to make
Additional Gehri & Anr. ACT and framed as jon 10.05.2024 charge as 48 [strenuous ] heffoﬁs to
District and 120B IPC investigatio witnesses of ?Azp‘)s:arﬁestt e ::;e' na;
Sessions nis still prosecution adjournment  be  given
Judge, going on) aretobe |except for the speciall
19 Ik Ferozepur examined |substantial reasons to be|
erozepur months  [recorded on moving of
\written application by the
concerned party
'Though this matter does not|
fall in the cases against the
IMP/MLA as|
Sh.Ravi . Mr.Barindermeet Singh
. Harbinder who is MLA has not been
Gulati,Addl . . summoned as an accused in
20 |Gurdaspur | District and Barindermeet| ;. | Singh Vs |CRR/220PBGDOLO0L 53,007 | pjppey 32332414 gy NA NA NA NA 06.05.2024 for No NA NA NA NA |this case so far, However
Sessi Singh Barindermee| 24 819204 8,149IPC appearance i
essions Judge - still the Court concerned
Gurdaspur t Singh has been asked vide this
P office letter N0.9561/C22
dated 04.05.2024 to|
expedite the disposal of the
revision petition.
Vide this office letter
Sh.Harpreet State Vs y 186,353.45 Fixed for 04.05.2024 ONE [No9562/C22  dated
L Simranjit Simranjit |CHI/833/2|PBGDDA10| 138 dated CITY 1,177,147,5 - Iy 04.05.2024 the court
P! [Gurdaspur | Singh. SDIM, Singh Bains | "™ | Singh Bains| 021 | 036942021 | 08.09.2019 | BATALA |05,506,189| > Years | 09.09.2021 1 NA NA NA for prosecution NO 35 1 2 [YEARADOlconcamed has been
atala Etc. IPC evidence. ximately) asked to expedite the
iproceedings of the case.
Rajinder U/s .
Sh. Jaswinder| Jasbir Singh Singh COMI-  |PBHOO03- 420/465/4 7 vears with Charge gf%es 2gczijfurned f;[)?_ Stayed by [Case adjourned for|
22 |Hoshiarpur [Pal, CJJD,|NA Raia 9 Sitting Tohra  vs[3289/201 |001102- 67/471/47 Firi/e ———————————— 05.05.2011|not aw.aiti.n order of Ld No NA NA NA Appellate |awaiting order of]
Hoshiarpur ) Jasbir 3 2011 7A/120B framed. Appela?e Court . Court  |Appelate Court.
Singh Raja IPC ’




BOTH

Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
MS. HARPREET SIMRANJIT ~ [FORMER [STATE  VS|CHI PBJL03015522 |56 DATED PS- RAMA 150/138()B [138-B(50 Rs  [11.11.2021 11.11.2021 INOT YET  |[CHARGE STAYED (VIDE ORDER
KAUR, CIM, SINGH BAINS SIMRANJIT ~ [2715/2021 2021 13.03.2020 IMANDI ITHE FINE), 150 FRAMED  |18.05.2024 DATED
UALANDHARBEI SINGH BAINS [ELECTRICIT [ELECTRICITY 10.08.2023 IN
ING SUCCESSOR Y ACT 2003 |ACT (06 2C02R3]\A{I\4L3312)4/7\5
ICOURT OF DR. IAND 336 IPC [MONTH TO 05 AR |AS PER THE DIRECTIONS
(GAGANDEEP YEARS SINGH BAINS [ISSUED BY HON'BLE
KAUR, CIM, IMPRISONMEN VSSTATEOF |[HIGH —COURT  VIDE
UALANDHAR T, 336 IPC (03 PUNJAB® TRIAL|LETTER NO 1047 SPL|
MONTH COURTIS |GAZ-II(10/15) DATED)
IMPRISONMEN DIRECTED TO [29.02.2020 THE|
T AND FINE Rs CONCERNED  JUDICIAL
23 Palandhar 250/-) K 0 K (B]g(%ﬁg ?;E OFFICERS ARE BEING
DATE FIXED BY|DIRECTED TO MAKE
HON’BLE HIGH [STRENUOUS EFFORTS TO
COURT e |[DISPOSE OF THE CASES
16.10.2023, |PENDING AGAINST]|
INTERIM’ SITTING /EX. MP/MLAS|
ORDER  |[EXPEDITIOUSLY.
CONTINUED
TILL 18.01.2024)
MS. HARPREET SIMRANJIT ~ [FORMER [STATE  VS|CHI PBJL03015531 [57 DATED DIV NO. 8, 138-B, 150  [138-B(50Rs  [11.11.2021 11.11.2021 NOT YET  [CONSIDERATION STAYED (VIDE ORDER
KAUR, CIM, SINGH BAINS SIMRANJIT  [2716/2021  [2021 13.03.2020 UAL. ITHE FINE), 150 FRAMED  |18.05.2024 DATED
UVALANDHARBEI SINGH BAINS [ELECTRICIT |[ELECTRICITY 10.08.2023 IN
G SUCCESSOR Y ACT 2003 |ACT (06 CRM-M-39230-
ICOURT OF DR. IAND 336 IPC [MONTH TO 05 2023 TITLED AS
IGAGANDEEP YEARS “SIMARJIT
KAUR, CIM, IMPRISONMEN %gg’&%‘gﬁ
UALANDHAR T, 336 IPC (03 PUNJAB” TRIAL
MONTH COURTIS
IMPRISONMEN DIRECTED TO
T AND FINE Rs GIVE A DATE
24  |Jalandhar 250/-) 8 0 8 BEYOND THE |-do-
DATE FIXED BY
HON’BLE HIGH
COURT Le
16.10.2023,
INTERIM
ORDER
CONTINUED
TILL 18.01.2024))
MS. HARPREET 1) SIMARNJIT [FORMER [STATE  VS|CHI PBJL03012605 [273 DATED DIV NO. 8, 188 IPC, 3 ED |01 MONTH TO [15.09.2021(SUP [15.09.2021(SUP NOT YET  |[AWAITING ORDER FROM | NOT STAYED SIX MONTHS
KAUR, CJM, SINGH BAINS UASBIR 24232021 2021 17.09.2020 UAL. IACT, 51 DM (06 MONTH PLEMENATAR [PLEMENATAR| FRAMED  |HIGHER COURT
UALANDHARBEI 2) SINGH ~AND| IACT IMPRISONMEN|Y CHALLAN | Y CHALLAN 30.05.2024 AS PER THE DIRECTIONS
ING SUCCESSOR BALWINDER OTHERS T/ FINE Rs 200 |OF SIMARJIT OF ISSUED BY HON’BLE|
ICOURT OF DR. SINGH BAINS TO 1000/- SINGH BAINS | SIMRANJIT HIGH COURT VIDE
IGAGANDEEP AND SINGH BAINS LETTER NO 1047 SPL
KAUR, CJM, BALWINDER AND GAZ-11(10/15) DATED
UALANDHAR SINGH BAINS | BALWINDER 29.028020 (THE
PRESENTED | SINGH BAINS “ONCERNED  JUDICIAL
25 Jalandhar ON 01.11.2021) | PRESENTED 7 0 7 OFFICERS  ARE  BEING|
ON 01.11.2021) DIRECTED TO MAKE
STRENUOUS EFFORTS TO
DISPOSE OF THE CASES
PENDING AGAINST]|
SITTING /EX. MP/MLAs
EXPEDITIOUSLY.
MS. HARPREET SHEETAL SITTING  [STATE VS|CHI/851/2018[PBJL03016087 [63 DATED DIV NO. 6, 506/509 IPC  |506- 21.05.2018 21.05.2018 06.06.2022  |[CONSIDERATION NOT STAYED SIX MONTHS
KAUR, CJM, ANGURAL SHEETAL 2018 18.05.2017 UAL. IMPRISONMEN 01.05.2024
UVALANDHARBEI IANGURAL & T FOR 2 YEARS,
NG SUCCESSOR OTHERS OR FINE, OR
ICOURT OF DR. gﬁ;ﬁgo"’-
IGAGANDEEP
26 |Jalandhar  [KAUR, CIM IMPRISONMEN 5 5 0 -do-
TALANDHAR T FOR | YEAR,
OR FINE, OR




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
MS. HARPREET SHEETAL SITTING  [STATE  VS|CHI/1899/201PBJL03032972 [213 DATED  |PS- BASTI 143/149/186/5 [143- 22.11.2018 22.11.2018 INOT YET ~ |[AWAITING ORDER FROM IN THE VIDE ORDER
IKAUR, CIM, ANGURAL RAVI 8 2018 13.12.2017 BAWA KHEL, [05IPC TMPRISONMEN FRAMED  [HIGHER COURT MEANTIME, DATED 02.11.2019
JALANDHARBEI MAHINDRU WALANDHAR T FOR 6 31.07.2024 FRAMING OF IN CRM-M-46663-
MONTHS OR 2019 TITLED AS
ING SUCCESSOR AND OTHERS VION CHARGES “MOHINDER
ICOURT OF DR. FINE OR BOTH SHALL REMAIN PAUL BHAGAT
IGAGANDEEP 156 STAYED AND ORS VS
IKAUR, CIM, . STATE OF
JALANDHAR IMPRISONMEN PUNJAB AND
RS” IN THE
27 |Jalandhar IMONTHS OR 7 0 7 MEANTIME, | -do-
FINE OF 500 FRAMING OF
RUPEES, OR CHARGES SHALL
BOTH 505,149- REMAIN STAYED
IMPRISONMEN
T FOR 3 YEARS
OR FINE OR
BOTH
IMS. HARPREET SHEETAL SITTING  [STATE  VS|UCR/583/202 [PBJL03042640 [182 DATED  |PS DIVISION |U/S 188 IPC [0l MONTHTO |06.12.2022 NOT INOT ICONSIDERATION NOT STAYED TWO TO FOUR
KAUR, CIM, ANGURAL ROBIN 2 2022 2017 DIV NO 4 [NO 4 AND U/S 126 [06 MONTH REQUIRED REQUIRED  [20.05.2024 MONTHS  |og PER THE DIRECTIONS|
UALANDHARBEI SAMPLA UALANDHAR |OF IMPRISONMEN ISSUED BY HON'BLE
ING SUCCESSOR Representation|T / FINE Rs 200 HIGH COURT  VIDE
ICOURT OF DR. lof the People |TO 1000/- U/S LETTER NO 1047 SPL|
IGAGANDEEP Act 188 IPC AND GAZ-11(10/15) DATED)
KAUR, CIM, o SEOFLE 29.02.2020 THE
28 |lalandhar  PALANDHAR AcT NIL NIL NIL OFFICERS ARE " BEIG
IMPRISONMEN DIRECTED TO MAKE|
T FOR TWO STRENUOUS EFFORTS TO|
YEARS AND DISPOSE OF THE CASES
FINE OR BOTH PENDING AGAINST|
SITTING /EX. MP/MLAS|
EXPEDITIOUSLY.
MS. HARPREET SHEETAL SITTING  [STATE  VS|CHI/136/2023[PBJL03001604 [139 DATED ~ [PS-RAMA  |U/S 188 IPC [0l MONTH TO [31.01.2023 31.01.2023 NOT YET  [CONSIDERATION NOT STAYED SIX MONTHS
KAUR, CIM, ANGURAL HARMANPRE 2023 26.06.2018 IMANDI, 06 MONTH FRAMED  [02.05.2024
JALANDHARBEI ET SINGH WALANDHAR IMPRISONMEN
ING SUCCESSOR T/ FINE Rs 200
ICOURT OF DR. TO 1000/-
IGAGANDEEP
29 |Jalandhar IKAUR, CIM, 15 0 15 -do-
VALANDHAR
L PAWAN ACCUSED APPEARED Y
KUMAR TINU, 145, 188, 283, O TRE WITHIN SIX
2. GURPARTAP, STATE VS 431,341 1PC, CHARGE | ACCUSED IN CUSTOBY 8 MONTHS ON
EKTA SAHOTA, SINGH SETH SATPAL| PBJLA1000023| 155 DATED 8B : ) EXAMINED APPEARENCE
30 |alandhar  |g W\ \AkoDAR|  NA WADALA, 3. FORMER MAL & CHI/6/22 2022 08122017 | P-SLOHIAN |\ ioNAL 5 YEARS 10.01.2022 NA FI]{;\I]\/{EZDOZ(;N PR?E&%bERESES;Ji:[\)/C. NOT STAYED 18 AND 4 6 OF ALL -do-
BALDEV OTHRS HIGHWAY - EXAMINEDIN THIS GIVEN UP ACCUSED AS
SINGH ACT 1956 MONTH. NOW CASE IS OFFPFET\%(;QSIQRE
KHAIRA
FIXED FOR 01.05.2024 NATURE.
IMs.Rajwant .
.. Manju Rana Uls 191 . .
Kaur. Ran. rjitl,.. .. MI/12/ [PBKP ’ IPreliminary Evidence
31 |Kapurthala aur, -ana Gurj Sitting Vs Ranaco 12/ 03005 - 193, 195,3 Years - ———- 09.02.2022 |---- c ary None - - - - The concerned Courts
CIM, Singh - 2022 222022 03-05-2024 :
K Gurjit Singh 199 IPC have been directed to
apurthala
make strenuous
efforts to dispose of]
Challan not the cases, at the
IMs.Suman . PBKP03- resented . . i
R R At Rana Gurjeet, .~ (State  VSUCR27300 500> FIR 101274 0 [PC presnied: Consideration None .. [foliest ~and no
P ’ Singh € |Daljit Singh |1-09-2021 12-2016 P 355/506 07-05-2024 adjournment be given
Kapurthala 2021 presented on except for the|
01-09-2021 special/substantial
reasons to be recorded
Challan not] on moving of written.
Ms.Suman Sukhpal Sukhpal | (CRMp/a7/ PEKPO- 195,506 presented, Awaiting challan, 03- application by the
33 |Kapurthala [Pathak JMIC,- uKhpal Sitting uKhp 000176- 03/2024 Subhanpur ’ - Remand -——- e - s ’ None - - -——- - concerned party
Singh Khaira Singh 2024 PC 05-2024
Kapurthala ! 2024 Papers
Khaira .
pending




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
IComments - Kindly refer to|
the Hon'ble High Court Letter|
No. 1047 Spl. Gaz- T1(10/15)
dated  29.09.2020 on the|
subject cited above.
It is submited that now there|
jare total 19 cases falling]
under the subject cited matter|
pending in the Ludhianal
409,420,46 Sessions  Division. Out of|
DR. AJIT| 7,468,471,1 14.11.2022 CHARGE Yes, order ”‘L‘“l 19 ‘Cﬂ;%]_‘l“’“jbl“ ;_la“;
_ . are stayed by Hon’ble Higl
34 [Ludhiana égﬁl/’ ADJ’N/A gﬁﬁgﬁN FORMER PIATE  VSibe/70000 (1;?5]128-1 ) 11/1682022VIGILANCE%I?CB &O;%I\I/IFIPRISON E‘T‘l?:mgaﬁ"“ 14.11.2022 N/A II;IISIMED E:Fdlzi’;ﬁ;“?o?ﬁgﬁ d?tle’dzézzuﬁ, 64 0 64 2 years Concamed coun O o
Sh.  Amrinder| ASHU TELU RAM 2022 o BUREAU [7A, 8, 12’MENT of co-| TILL orders from Hon'bley CRM-M- Yy pending cases one case s
Singh Shergill 132) OF accused  is High Court 44942 pending for disposal in Sub-
g st ° . DATE & : Division Samrala, of ~this|
IASJ IPC  ACT] still pending) -2022(0&M) Sessions ~ Division. ~ Case
1988 mentioned at Sr. no. 18 is|
transferred to the court of Sh.,
Jugraj Singh, JMIC, Ldh
from the court of Sh. Rajiv|
[Kumar Garg, JMIC,
Ludhiana It is  further|
i that strenuous|
efforts are being made to|
dispose of the cases at the
learliest.
I%&RBANS SIMRANJIT STATE VS PBLDOI- 33 307 4LIFE Yes, Around one
35 |Ludhiana |SINGH N/A  SINGH  |FORMER [KAMALIJIT %@6170/ 008061- (1)})3/ 1900 20SADAR A b LI SIMPRISON [16.09.2009 | 16.09.2009 |N/A 07.06.2017 pe Order  for el 1 21 yea;tzf‘?s‘he do-
ILEKHL,ADJ, BAINS SINGH 2013 b7, 54, sYMENT e Y
LDH 'ARMS ACT 2017 vacated
307,427,148,14
9,506,188,336
IPC AND|
25.27,54,59
IARMS  ACT]|
IAND 51
MS. STATE VS ANAGES iy
SIMRANJIT PBLDO1- MANAGEME || [FE INOT |Awaiting
36 [Ludhiana  (RVONPEER A ISINGH  FORMER [SINRANTTSCIBU20 lggys55. - 19/08.02.202 BHIMEAPU NT ACT S39i\pRISON 21.02.2023 NA  NA FRAMED [Supplementary Challan  NO 32 0 3 | Aroundone g,
’ ’ BAINS 2023 EPIDEMIC |MENT YET for 05.06.2024 y
ILDH BAINS DISEASES
ACT-375 AND)
127
REPRESENTA
TION OF THE
PEOPLE ACT-
1900
SH.  SHIV Rigrous
MOHAN STATE VS mprsonment
GARG, ADJ, SIMRANJIT SIMRANJIT PBLDO- 376,354,35 [1OF less than .
37 |Ludhiana  [FTSC N/A  |SINGH FORMER [SINGH §3C/ 141720 53953 ;‘0/ 10.07.20 Bg’éSION 42,506,120 Z tﬁff(‘;sto“l‘?}z10.11.2021 NA  INA IN/A (1)5&232024 for awaiting ¢ staved 24 0 24 TW‘J;:iHa'f-do»
DEALING BAINS BAINS & 2023 : BOFIPC |7 0 o : :
WITH RAPE OTHERS o Tioble. to
ICASES, LDH fine
Stayed
CRM-M-
15016-
MS. 176/177/18 2019(0&M),
RADHIKA CAPT. ITO VS PBLDO03- 1/186/187/1{UPTO CRM-M- 4
38 |Ludhiana  |pyp] M N/A AMRINDER [FORMER /AMRINDE SSI/\QQ{(I,Z 018136- N/A IN/A 93/199 IPC|SEVEN IN/A N/A 12/1/2016 II;II?/IMED ?(\)Y{Azl—lnol\;(]zm?RDER 15062- 4 ( Prelimry 4 3 months  |-do-
LDH’/sn "_""Mm; SINGH R SINGH 2016 IAND 277|[YEARS e 2019(0&M) Evidence )
e OF IT ACT and CRM-M-
14983-
2019(0&M)
22.07.2021




District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|

. [Name ICourt MP [Former case assigned in| number of jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
o FORMER 323/353/33
MS. BAINS STATE VS 14/427/186/1
RADHIKA : SIMRANJIT PBLDO03- 88/148/149
Ludbiana  purp o VA PALWINDE opnER siNGH  (CHUSTS2 lgja300.  (B0/09-0520ISARABHA o T g TgTHREE /005017 | 23/07/2019 IN/A N/A PW for 07.05.2024 | Notstayed | 15 13 2 3 months  |-do-
, ) R SINGH 017 6 INAGAR YEARS
ILDH / st s s and BAINS & 2017 OF
DALIIT OTHERS HIGHWA
SINGH SITTING 'Y ACT
BALWIND
MS. ER SINGH|
. RADHIKA BHARAT SEKHON |\ 11300 [PBLDO3- 353.56.186 INOT COMPLAINANT
Ludhiana  pyr;.  cyM/NA  [BHUSHAN [FORMER |VS 2021 018791-  |N/A HAIBOWAL || 2 YEARS |[N/A N/A  [28/04.2021 |\ o [EVIDENCE FOR| Not stayed 11 8 3 6 months  |-do-
LDH /o noomme sne] ASHU BHARAT 2021 06.05.2024
BHUSHAN
IASHU
283/188/43
ST Vs Ill?(;“ AN(])ff
MS. MAHESHIN MAHESHI SB
Ludhiana [ KA | I\/A IDER SINGHFORMER [NDER  [CHI/40693PBLDO3- 1233/ Ladowal ~ NATIONA |5 YEARS ~ [9/9/2021 | 03.04.2023 N/A N/A PW for 06.05.2024 Not stayed 8 il 8 6 months |-do-
PURI,  CJM, SINGH /2021 04130-2021 [12-08-2017 o e
LDH / s e s GREWAL L
- GREWAL
AND ORS HIGHWA
Y  ACT
1956
Stayed
gffbHIKA SIMRANJIT ngl\l/?gNJ\gCHl/smsx PBLDO3- 1147/11.07.20SARABHA [174A  of IAWAITING ORDER| 65&1\34/%2-3
Ludhiana  pygpy,  cyM/WA  |SINGH FORMER |cpocr /7022 068538- |, NAGAR PG 6 months  [9/12/2022 | 23.11.2023 [N/A IN/A OR 18.05.2004 VIDE 8 NIL 8 6 months ~ |-do-
LDH / . varisr s BAINS 2022 ORDER
. BAINS
DATED
22.12.2023
MS. STATE VS
. RADHIKA SIMRANJIT SIMRANJITICHI/61170 P93~ 5508 03 202
Ludhiana  pyry  cjM/NA  [SINGH FORMER |3/ 2022 063145- |7 DIV NO.5 [229-AIPC |1 YEAR 06.08.2022 | 23.11.2023 [N/A N/A PW FOR 07.05.2024 Not stayed 7 1 6 6 months ~ |-do-
LDH /s e s BAINS BAINS 2022
Not Stayed
BIKRAM b“a‘ d‘};ii;to
SH.  SUMITISANJA [BIKRAM SINGH PBLDO03- 500, 501, 12.09.2016 beyond the
Ludhiana |MAKKAR, |y SINGH  SITTING [MAVITHIA CRM/69/2 15004747 /A JODHAN  [502. 120-B2 YEARS [N/A NA  [12.01.2016 [ Notice o AWAITING ORDERS (. 2'ncqai| g 6 2 lyear |do-
A 016 accusation [FOR 24.05.2024 g .
SINGH |MAJITHIA 2016 IPC Hon'ble High
SANJAY ) C
SINGH ourt CRM-
M-11055-
2021
s s SIMRANJIT 166
H. UMIT SINGH GURDEEP PBLDO03- - IPENDING FOR|
Ludhiana |MAKKAR, |N/A  [BAINS  &FORMER [KAUR ngﬁ%lz/g“ 009540-  IN/A ;'I“MLAPU ?4201122%4i33 YEARS N/A NA 12032021 [N/A 02.05.2024 FOR| Not stayed 2 1 1 lyear |do-
ACIM, LDH BALWINDE ASHWANI 2021 e EVIDENCE
' R SINGH
STATE VS IMPRISON
MS. SIMRANJIT MENT FOR
SIMRANJIT PBLDO3-
. KARANDEEP SINGH CHI/61431 105/21.04.20 3 YEARS IAWAITING FILE
Ludhiana " e VA }SBIAI\II(;I;I FORMER |50 7022 2(6);42164- » DIVNO.6  [174-A OR  WITH02:09-2022 | 02.09.2022 NIL 31.03.2023 |1 e e 052004 Not stayed 11 2 9 SIX MONTHS-do-
LUDHIANA IAND FINE  OR

OTHERS WITH BOTH|




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SECTION
500 IPC-
TWO
YEARS OR
FINE OR|
WITH BOTH
SECTION
MS ARUN ICOMPLAL |166 IPC-
. KULDEEP KUMAR PBLDO03- INT U/SIONE YEAR|
47 |Ludhiana |[SARANDEEPLG\ © IoNGH  [FORMER VS COMIOIT |o4a343" /A SALEM 1459/500/16 (OR ~ WITHN/A NA (14102021 N/A EVIDENCE — FOR| ¢ taved 3 NIL 3 SIX MONTHS-do-
IKAUR, JMIC, /2021 TABRI 27.05.2024
L UDHIANA VAID KULDEEP 2021 6/120-B  |[FINE OR|
SINGH IPC WITH BOTH|
SECTION
120 B IPCH
TWO
YEARS OR|
WITH FINE
OR  WITH
BOTH
294,188,26
IMS. STATE VS| 9,160 IPC|
SIMRANJIT SIMRANIJIT] PBLDO03- IAND 51B .
48 [Ludhiana ﬁ?RS%iﬁNR)N/A SINGH FORMER [SINGH /C;gglm]é 037911- gg/ 160520 I]\)Jg/éSION OF IgngTHngl{os.omozl NA  NA N/A Qg‘”ggtg‘(;b’ﬂ orders o1 o1 stayed 10 0 10 lyear |-do-
UMIC, LDH/ « BAINS BAINS & 2021 . IDISASTER BOTH e
[Gauray Gapa 31 OTHERS IMANAGE

IMENT




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
SH. STATE VS
VARUNDEEP SIMRANJIT SIMRANJIT PBLDO03- 353,186,33 - ABOUT 1
49 |Ludhiana  |rjopra. | /A [SINGH  [FORMER SINGH  CHVI721S|g379357 20722110 20DIVISION 5 1eg 149" |3 yEARS  [06.092021 | Na /A N/A Awaiting orders 1 N aved | 16 0 16| YEAR AND |do-
5 /2021 15 NO.7 04.05.2024
IMIC. LDH/ « BAINS BAINS & 2021 IPC 6 MONTHS
P—o: OTHERS
SH. STATE VS
. VARUNDEEP RAJINDERP HARPREET|CHI/15991 [P BEPO3- 140/05 03 201 1406,420,12 PROSECUTION
50 |Ludhiana ICHOPRA, N/A AL KAUR SITTING SINGH  &/2021 g(l)gz%- DAKHA 0B IPC 7 YEARS 14.10.2020 | 09.08.2023 [N/A 09.08.2023 ]155\/(1)]53121(;12(3‘E FOR| Not stayed 21 2 19 2 years  |-do-
UMIC, LDH/ OTHERS -
188,505,
IPC 3 (4+43)
EPIDEMIC Iff‘;ths 6 4
Sh.  Jugraj SIMRANJIT SIMRANITICHI40627PBLD9- 155510600 20DIVISION |ACT. 15607, 505-2years Awaiting  orders for ES HAVE
51 |Ludhiana  [o." USTAIN/A  |SINGH FORMER 040627- D7 » 187 1ISADM-T year [13.09.2021 | 29.08.2023 [N/A 29.08.2023 [XVAHNE  Orders 10T Nyt stayed 8 1 3 months ~ |-do-
Singh, IMIC BAINS SINGH /2021 021 NO.8 54 3 Epedemic 06.06.2024 BEN
BAINS IDISASTER A tp 5 . EXAMINE
MANAGE [/t~ > years D AND
IMENT GIVEN UP
IACT
IMS.
RAMANDEEP DIDAR IAMARIJIT 420, 465, 8 5 3
. INEETU, SINGH KAUR VS|COMI/17/ |PBLDC1001 MACHHIW 467, 468, Evidence (Preliminar|(Preliminar S o
52 [Ludhiana IMIC, N/A (Ex. AkaliFORMER DIDAR 2021 6282021 N/A ARA SAHIB471. 1208 10 YEARS [N/A N/A 09.07.2021 [N/A 30.05.2024 Not stayed (};rveil;;;:::r)y 3 Years |-do:
SAMRALA/s. M.L.A.) SINGH [PC Evidence ) | Evidence )
Further order from the|
Hon'ble Punjab and
Haryana  High  Court,
IChandigarh passed in crm-|
m-3815-2021 (o&m) and|
other connected case that
is crm,-m-3907-2021 be|
As per Hon’ble|awaited  till  the date|
(Eg.t smyc:j:l) Higl})l Court trial[28.05.2024
MS.  GURJIT] Nazar Singh Journe court is directed|
! beyond the date N Notice to accused no 6
PHILLON, PCS ’(\éi?ril?'hl:/?LA) Nazar = Singhin 11177/ [pPBMNO 500,501,502 Not FramedFor  Appea g fixed Vide bevont the duggLarvesh Sharma _ and
, N e - B 3 s Of ramedior ppcearance o : cyon ate|Naresh Kumar, bailable|
53 |Mansa CHIEF Vs. Bhagwant > ting N ohagwantyg g 3001785-2019 City [Mansa fip 2 Years INIL NI 73019y |Accused after summoning |, Order 4t 6 Nil fixed, so |warrant of aceused no 4
UUDICIAL Singh Mann ann MLA 28.01.2021 in expected time [JB Singla.  Argument
9 CRM-M-3815 P icati
MAGISTRATE MLA of conpletion of/on application ~for
0of 2021, CRM- trial t b permanent injunction filed|
M-3907-2021 rial cannot be |, o coused RS Jolly be

predicted

addressed on the date|
ifixed.

This is the order|
passed by Ld. Trial Court|
dealing with the matter.

Moga




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and[Police Station OHITCHZC Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| allege punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
p g
examined
1) US- 21(1) o
Mines and
Minerals
(Development
Sh. Joginder| land  Regulation)|
IAct 1957
Pal son of Sh. i
t
Sh.  Chandan Paras Ram, §A1i§11e)s an‘gpﬁﬂgﬁnﬁem forl witnzessess
Hans PCS, R/o Ward no. Challan . la term which may| N i
Uudicial 15 Deep State Vslpresented |BPO0300501 FIR no. 49Taragarh, Minerals extend to  twol Prosecution and Secondary| examined [2(one witness
54 |Pathankot Magistrat 19 Na’ ar Former Joginder Pal lon 42022 dated District (Developmelyears, or with fine|11-10-2022 | 11-10-2022 |...... 12-04-2023 |[Evidence. Fixed for| no 30 and four will be 2.5 months
agistrate 9 9 08.06.2022 |Pathankot |t and|hich may extend 10.05.2024 witnesess | reexamined
Clas, Colony, 11.10.2022 Requlati to twenty five| . b
Pathankot Suj egulation) ihousand rupees,| given up by
athanko ujanpur, Act, 1957 for with both the State
Police Station ’ )
Sujanpur 2) U/S:- 379 IPC (|
|Added later on)|
Imprisonment  for|
3 years or fine or|
both.
1) UIS:- 21(1) o
Mines and
Minerals
(Development
e s
ct,
maximumt
imprisonment  for|
a term which may|
extend to two|
years, or with fine
Sh. Joginder| §A1(1) (g\{vhicf‘\ma){ex!?nd
Pal son of Sh. ines andjo twenty five
Sh.  Chandan P R Minerals ~ [thousand rupees,
Hans PCS aras am,| (Developme lor with both.
Judicial ’ R/o Deep)| s Vslchall FIR no. 88,Taragarh, d
55 |Pathankot udicial Nagar Former tate siChallan not, \ dated District nt andp) uss:- 379 IPC|__ I T Challan not presented, next [ T R
Magistrate  1° Joginder Pal [presented Regulation) [Imprisonment for dated 04.05.2024
Clas Colony, 29.12.2023 |Pathankot IAct. 1957 |3 vears or fine o
’ i ? ’lboth. 3
Pathankot Sy]anpur, 379, 353,U7s 353 IPC|
District )
332, 186, |Imprisonment for
Pathankot. 34 of IPC  [two years, or fine,
or both. 4)|
U/S ;- 332 IPC|
Imprisonment  for|
3 years, or fine,
or both. 5
U/S:- 186 IPC|
Imprisonment  for|
3 months, or fine
of 500 rupees, or|
both. 6) U/S:- 34|
IPC
. |Awaiting Order of Hon'ble| .
Sh Ranbir] Ulsmmgﬁ:ﬁ High Court as vide order| Proceedings
L " imprisonment o] dated 19.04.2023 in CRM-M initiated
g/ls. . Dazy| ’\Sﬂlfzh lekka, State Vs " 188 lfine or both UJg| 26324-2021 titled as “Ashok| before
angarn, rom 06 Divisi S ,1269- 6 months| Kumar & Others Vs State of| ) :
56 [Pathankot  |ACJ(SD)-cum |- Nurpur Siting  [ohok O 20O o1 lragy L IDsion 0269, 270mprisonment  0r20-05-2021 charge MOlpunjab Trial Cout i Yes 14 14 Honble High
UMIC Constituency umar - athankot | 5~ ffine or both ramed yet |jirected to adjourn the case| ourt
o another Uls 270- 2| pending before it, beyond regarding
Pathankot District Years - h .
5 the date fixed in present| quashing of
Kangra (H.P) ‘fﬁsr;srol;‘;]hem on petition. Next date is| FIR
03.08.2024
21 before
notice of
Sh. Atul BRAHM accusatio No DW was present. The|
Kamboj SIMRAN MOHINDR CIVIL CASES IS FIEXED nand 23 case is now fixed for|
' JEET A VS|ICOMI- PBPT0301 |[COMP 499,500 19.11.202 FOR Defence after Defence = Evidence _ for
. - - ! === - . - . 08.05.2024. Frantic _effort;
57 [PATIALA - CISD-cum SINGH  FO™°T [SIMRANJE 13412018 27252018 [CASE DS | IPC 2 YEARS 08.01.2018), evidence  for 25 Inoticeof | 1PW | 2 Months oo e o ]
PATIALA BAINS ET SINGH 08.05.2024 accusatio disll’_osf off the case at the|
BAINS nand 1 eariest
defence
witness




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
188 IPC
State off )
Sh. Atul ; ) 177 MV [ No P t. Now,
Kamboj, Singn Cinrnderpai CHIIBS412 PBPTO01 sad pct 1954, 011202 (17052024 - fon e e Fd o psete
58 |PATIALA |CJSD-cum- |- ing . [Former  [p2nnderpa 16/6.2.2022[328" 133 6 Months  (04.11.2022 A 09,20 o . 8 None PW8 | 6Months [vdence on 17052024
ACIM Chandumajr Singh 68962022 Patiala Represant 3 Prosecution b;a;‘;'ec go‘l’l’r‘lsl;"'dis:os"e‘aog
PATIALA a f_—;handumaj lation off Evidence the case at the earliest.
Peopel Act
On  03.04.2024, accused
Harmeet Singh was|
exempted from  personal
appearance in view of an
application filed by him for|
exemption. No CW was|
present and summons were|
not received back. CW|
Pasleen Kaur, SDMnin @S|
well as remaining witnesses|
were sumoned forl
18.4.2024. On 18.4.2024 the|
laccused was exempted from|
personal appearance in view|
Ms. Navdeep State Vs ;gsA1 9?{310 of an annplication filed by
| . . him for exemption. CW2 AS]|
59 pATiaLA [<@Un  CIM- Harmeet giting  |Harmeet  |CoMI/90/ [PBPTO300 16/10.02.20)) 0 |Represent|7 years ~ [20.04.2023 |  —  [20.04.2023|- 02.05.2024 Evidence| - 16 3 13 6 Months [Gurvinder  Smgh s
icum-ACJSD, Singh Singh 2023 42352023 22 lation of examined completely
Patiala h aws
People Act cummoned for 25.4.24. O
25.4.24, the accused was|
exempted from  personal
appearance in view of an
application filed by him for|
lexemption and CW3 AS]
|Angrej Singh was examined|
completely whereas Cws|
imentioned at Sr. No. 1 and 9
have been summoned for|
02.05.2024. Strenuous|
efforts will be made by the|
court to dispose off the case|
at the earliest.
Balbir ) Ld. presiding officers|
Sh. Sham Lal, Singh  vsICRA/95/2 PBROO01- Sri 323,324,3 Arguments are asked to decide these
60 [Rupnanagar ADSJ, Balbir Singh [Sitting 9 002406- 85/2011 Chamkaur [25,506,34 N/A N/A N/A N/A 9 ’ No 0 0 0 N/A cases expediciously by
state ofl022 ] 22.05.2024 L ;
Rupnagar - 2022 Sahib IPC giving shorty|
Punjab adjournments.
Mewa .
Sh. Sham Lal, . PBROO01- Sri 323,324,3
61 [Rupnanagar ADSJ, Balbir Singh (Sitting ~ [2N9N  VSCRR/B3/2)555685  l85/2011  [Chamkaur 25,506,34 N/A NA  |NA N/A Arguments, No 0 0 0 NA  |do-
Balbir 022 ] 22.05.2024
Rupnagar Si 2022 Sahib IPC
ingh
420,406,1 . Pb. & Hr.
Amanpreet State  VSiop6217/PBRO030010  datedChamkaur 20 imorisonme 29.03.201 Awaiting for further| Hi9 Court 15102
62 Rupnanagar e op " A g, Balbir Singh Sitting  Pidar Sindhap13™ 105212011 [27.01.2011 Sahib o9 nt of 7 yearg 2092011 | 29.03.2014/N/A 4 order il 17.08.2024 | She. ORI | 16 16 16 Years [
Rupnagar rs. ’ with fine y B
IPC 2023
Ms. Sohan stayed by Ld.
63 Rupnanagar Koo St Ranwar Pale, o, Singh VSCOMIS/2 PBROATO0IPC IPC 00506 1 vear  |N/A NA  (04.02.2022|N/A Appearance Sossions 4 4 4 2Year |do-
pranag Sri Anandqu Singh Rana Kanwar Pal|022 000962022 |[Complaint (Complaint [IPC o 28.05.2024 Judge
Sahib Singh Rana Rupnagar




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
uis  45(1) ( A;Eﬁst The officer has been
Ms  Manjot Swaran Singh Enforcement ECIRILZOI f A O or o Swaran Singh pensitized to dispose
64 |SAS Nagar [fBUr . CBH Philaur - andi o s Jagjif COMA/08/ |PBSA01004 (013 ENT THE 7YEARS  [12.07.2017 NA  NA 09.10.2018 [Frosecution  Evidence| Phillaur only) | gq 67 01 of 15 loxpeditious as per the
Punjab, at| /Avinash Chahal &2017 679-2017 DT.25.03.20 DIRECTORA OFFENCE on 17.05.2024 CRM-M- Prosecution | Year approx directi . d b
Mohali Mohali Chander ana 13 46388-2022 rections issued by
ors. TE U/S 3 AND ) Hon’ble Supreme|
4 OF PMLA By Hon’ble Court
High Court
U/S 44 & 45
OF PLMA The officer has been
Ms  Manjot Enforcement ECIRIJLZO/[ L ANDHAR 2002 FOR pensitized 1o dispose
. Kaur , CBI-1 Jaswant . Directorate |[COMA/1/2 |PBSA01000 |0/2022 i Charges  |Appearance of accused 02 "
65 [SASNagar o i a Singh Siting s Jaswant024 2072024 DT.23.0520 S\e oo OFFENCE [7YEARS - 104.01.2024 NA - INA Not Framedjon 10.05.2024 No 20 0 20 | vears approx [jXPeditious as per the
Mohali Mohali Singh & ors. 22 b rections issued Dby
TE SEC 70| Hon’ble Supreme
IAND 4 OF Court
PMLA
The officer has been
Directorate gf/s 44, 45 IAccused Sukhpal Singh sensitized to dispose
. of ) Khaira and Gurdeyv| of the case
66 |SAS Nagar [oN Avtar Singh, Sukhpal e er lenforcement COMA/01/ PBSA01000 |FCIR/02/STF Prevention |7 YEARS |45 4 5650 | 06.01.2022 NA 27.10.2023 Singh are on bail. Now|  NIL 39 0 39 1 expeditiously as per
IADJ,Mohali Singh Khaira 2022 200-2022  |/2021 of  Money|with fine h . Year approx A N
Vs  Sukhpal | : pending for evidence the directions issued
N - aundering f
Singh Khaira for 17.05.2024 by Hon'ble Supreme,|
Act 2002
Court
The officer has been
State of sensitized to dispose
. ) - /Adjourned for Presence of the case
Sh Avtar Singh, Sunder Sham Punjab  vs|PC/60/202 PBSA01011 19/15.10.202 Vigilance U/s 8 PC7 YEARS . "
67 |SAS Nagar ADJ Mohali IArora Former Sunder A 762-2022 |2 Bureau Act with fine 12.12.2022 12.12.2022 |15.10.2022 |18.09.2023 jof witness No. 05 for| NIL 25 0 25 1Yearapproxexped!t|ou§ly as per
Sham Arora 28.05.2024 the directions issued
by Hon’ble Supreme|
Court
The officer has been
Challan against] sensitized to dispose
Sh Avtar Singh ghar:jeab \?sfPC/24/202 PBSA01007 |65/24.05.202 Vigilance  |U/s 7, 7A7  YEARS Charges  [2cCused Vijay Kumar 1 of the case
68 |SAS Nagar IADJ,Mohali \Vijay Singla  |Former Pardeep > 1420-2022 > Bureau PC Act with Fine 23.07.2022 23.07.2022 [24.05.2022 Not Framed glngla bnot prgsedntefd. NIL 19 0 19 Year approx e}:(peg!tlou'lsly as per
Kumar ame be awaite or| the directions issued
24.05.2024 by Hon’ble Supreme|
Court
One year after|
7,7A,13(1) IAccused Sadhu Singh framing
(A)2) P.C. Dharamsot has not charges [The officer has been
State Vs Act been produced by the, (charges in [sensitized to dispose|
) . . - 120BIPC &(|Life Jail  Authorities.  His| this case are |of the case
69 [SAS Nagar [0 AViar Singh, SN omer I SO 0 0 0T O 06 2emacdiigiance . 1409,420,46 [Impriesonme (06.08.2022 | 06.08.2022 (06.06.2022 GM29%S  lproduction warrants be|  NIL 89 0 89 |not yet framedlexpeditiously as per
! 2 Ors e 5,467,468,4 nt lagain issued for as the the directions issued
71 IPC 28.05.2024 for sanctionin by Hon’ble Supreme|
IAdded producing him in person this case is |Court
Later) on the date fixed not yet
received
The officer has been
State of sensitized to dispose
Ms  Harpreet| ) ) CIS No. FIR No. 05 U/s 286, Pending for 04.05.2024 of the case
70 |SAS Nagar [Kaur, ACJM, X:sk::i'ar Sitting ,\Pﬂ‘ﬂﬁé’ar VSICHIM06/20 gfglgggfm Dated Mattaur 506, 20110 Year 10.03.2021 | 10.03.2021 [06.01.2019 [25.01.2023 for Producing death|  NIL 14 10 4 Go“f]‘;”\'(r“vfatr" expeditiously as per
Mohali Ansari 21 08.01.2019 IPC certificate the directions issued

by Hon’ble Supreme|
Court




Sr. |District ame of theName of[Name of MLA[Sitting/ Title of thelCase  No.[CNR No. Date and/Police Station [Offence Maximum Date of filing| Date of filing|Date of filing|Date oflPresent status and its|Stay, if any, by|Total no. of| No. of No. of Expected time COMMENTS OF|
INo. |[Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Efforts are
. Aman being made
Sh. Munish 323, 452, . . :
1 g | Singal, D& | NA Sh.Aman | Siting ﬁf,.rf,‘ /S |18/09.01 IPBSGOL0D Na NA 148, 149 | 7years NA NA NA N/ Sonsideration on No 0 0 0 | odspose
angrur Deepa early as
possible
Efforts are
’ Rajinder being made
Sh. Munish 323, 452 :
- Sh. Aman -~ Deepa Vs |34/14.03. |PBSG1002 , ! /Appearance on to dispose
72 |Sangrur gi]ngs’::h;lﬁ NA Arora Sitting Aman 2024 3802024 NA NA l4ﬁ5é49 NA NA NA NA N/A 08.07.2024 No 0 0 0 the case as
Arora early as
possible
Case stayed
from Hon'ble
Supreme
Court and
Sh. Bawind sh S v No o_rdezjrfhas been further . i b
. Balwinder| : tate Vs received from apex necessary is is stayed by
73 |Sangrur Kumar, ADJ| NA g?nznr:”g:t Former Amrik 58;%)61"?9' %%igz%loof 1810352200fO4 Dhuri li:;?gél for life. | 16.09.2004 |28.11.2005 NA 28'1é'200 Court. Awaiting for stayed 19 11 8 steps be |Hon’ble  Supreme
Sangrur MLA ’ Singh e further order on taken after |Court of India
30.08.2024 awaiting
orders of
Hon'ble
Supreme
Court
Ef_forts are irhe Concerned
Par;ri;der Sh. Naresh Aé\fl(r)zfd Vs| CRA- |PBSG0100 5 years and Case is adjourned for btglr;l?s:)nozcjee Officer was directed
74  |Sangrur Singh , ADJ, NA vadav Sitting Naresh | 33/2021 | 42612021 NA NA NA fine NA NA NA N/A gragg;nggtzgn No 0 0 0 the case as to dispose opff_ the
Sangrur Yadav T early as Easg on riority
f asis
possible
State Vs Efforts are e Concerned
Paminder Sh. Naresh K'glr?grd@ CRA/40/2|PBSG0100 5 years and Case is adjourned for e eposy. Officer was directed
75 [Sangrur Singhi Aoy | NA | TVaday | Siting Gé)l dyand| 021 | 59262021 NA NA NA y e NA NA NA N/A g;gg;nzegtz gn No NA NA NA the c'aze o [to dispose off the
Sangrur Naresh o earlyas oo on Priority
9 Y basis
Yadav possible
Case stayed
from Hon'ble
High Court
in CRM-M-
Sh-gggﬂrpa' Vijay State Vs |04y 04770 PBSG0300(31/12.02.20)  Ci ?”Sdlgf one year or IAwaiting further order gﬁéeuznohz’j ﬁii%esﬁeﬁ cftr)m
76 |Smgur |Sekhon, Civl| Inder | NA | Former |Vijay Inder “MoZ0 A EEESBSIATIRE | Y | Disaster |GREYRECR121,00.2022  not farmed | NA NA  for 18.05.2024 yes 13 0 13| necessary g 2"V ot1-
Judge (Sr. | Singla Singla Managem steps be 2023
Div.), Sangrur ent Act taken after
awaiting
orders of
Hon’ble High
Court
Case stayed
from Hon'ble
High Court
in CRM-M-
Sh. Gurlﬂrpal 188dIPC 623?-2(:123 Case stayed from
Sing Vijay State Vs . and 51 - and further ) )
77 [Sangrur Sekhon, Civil| Inder NA Former | Vijay Inder CHgg;lQIZ '3733862%32020 25/1‘3‘32'20 Sgr:)gljrtr Disaster ggg zf%:)g: 21.09.2022 | not farmed NA NA %\/rveligl%%f;crgfrorder yes 9 0 9 necessary ::on blng?a_gzolug_t
Judge (Sr. | Singla Singla Managem o steps be 2023
Div.), Sangrur ent Act taken after
awaiting
orders of
Hon’ble High

Court




Sr. |District ame of theName of[Name of MLASitting/ Title of theCase No.[CNR No. Date and[Police Station [Offence Maximum Date of filing|Date of filing |Date of filingDate of[Present status and its|Stay, if any, by| Total no. of| No. of No. of Expected time COMMENTS OF|
INo. [Name ICourt MP Former case assigned in| number  of| jalleged punishment  |Challan charge sheet |Criminal framing next date higher court | witnesses | witnesses | witnesses | of completion [DISTRICT &|
the Court FIR Complaint |charge examined | remain to be of trial SESSIONS JUDGE
examined
Sh. Gurkirpal Hitesh Consideration on Ef_forts are irhe Concerned
Singh | Mallikar Bhardwaj | - 5\11/40/| PBSG0O300 499/500 Not  |oade Coce ot e e, Officer was directed
78  |Sangrur Sekhon, Civil| jun NA Sitting Vs NA NA 2 years NA NA 06.06.2023 - No 0 0 0 p to dispose off the
- 2023 | 69002023 IPC framed [adjourned to the case as .
Judge (Sr. |Kharge Mallikarjun consideration early as case on Priority|
Div.), Sangrur Kharge 15.07.2024 possible basis
SBS Nagar Nil
Sukhbir \Written Statement and
. Sh. Raj Pal Singh Badal|CS/30/202 19.04.2024
79 [ MUKISITR a1, CIM, SriNil gf‘n ?}h&gx“‘smmg Vs, 4 and datedg?oszho/lzofooo Nil Nil ?fg;‘;‘j;y Wil Nil Nil - Nil Nil Nil Nil Nil Nil
Muktsar Sahib s Bhagwant (11.01.2024 g Replication and
Singh Maan 04.05.2024
354,323,50
6,148,149
Sh. Rakesh .. dpithed
Manjinder State Vs . IPC, 3(1) . . . .
[Kumar . - X 41/13.08.2 |PBTT01001 |69 datedCity Tarn| 10.05.2017 [Prosecution Evidence / . Case is pending for
80 (Tarn Taran Sharma, ASJ,N/A Singh @|Sitting Davinder 013 8522013 04.03.2013 [Taran (x), 3(1) &5 years 09.05.2013 | 09.05.2013 |N/A 28.11.2013 [06.05.2024 N/A 21 10 11 Six months prosecution evidence.
Sabha Kumar 4 of SC &
Tarn Taran ST
)Act,1989
1. Manjit
Singh 188,269,27 .
,269, Proceedings stayed by
Sh. Amandeep| 2. Kaultar| State \'E 0 IPC, 51-B "
- X - - 174/06.09. PBTT03002 276  datedSadar  Tarn|.. [Further Orders Vi . Hon’ble High Court
81 [Tarn Taran |Singh, ACJM,N/A Singh Sitting Man]lt b021 6602021 76.08.2020 [Taran Disaster |6 Months 06.09.2021 | 06.09.2021 |N/A 03.06.2023 09.05.2024 N/A 11 9 2 Six months vide order dated
Tarn Taran Sandhwa Singh IManageme
" 09.02.2024.
3. Laljit] nt Act
Singh Bhullar|
1. Kultar|
Singh
Sandhwa 188,269,34
2.Gurmit 1,342,270,2
Singh 83,270
Satel 3. IPC, 51-B|
Sh. Amandeep Manjit State Vs| Disaster
Tarn Taran (Singh, ACJM,N/A  [Singh Sitting  Kultar  |./2/07-09- PBTT03002)271 = datedSadar Tarmyp, 2oemelg Months  (07.09.2021 | 07.09.2021 [N/A 28.03.2023 [Disposed Of. N/A 12 7 5 Disposed Of. Disposed Of.
A 2021 6782021 20.08.2020 (Taran
Tarn Taran 4.Kulwant Singh nt Act &
Singh 8(B)
5. Jai Kishan| National
[Rori Highway
6. Laljit| Act
Singh
[Bhullar
188,260 tS)ome accused . has
. een convicted.
Ms. Parvinder Virsa Singh| State Vs|03/03.01.2 PBTTA1000({113  dated IPC, 51B Charge not/Appearance /| Remaining  accused
82 [Tarn Taran I;‘;ltlir. SDJM,IN/A Valtoha Former Ranjit Singh 022 0282022 14.08.2020 Valtoha ]\D/[l;szteerme 6 Months 24.12.2021 | 24.12.2021 N/A framed yet [10.05.2024 N/A 10 0 10 Three months has been  summoned
8 through notice as well
nt Act :
as bailable warrants.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.04.2024

Case No. - Stay, if No. of :
L , A . . Date of - Date of filing Date of : Total no. | No. of A Expected time
Sr.No Sitting/ | Title of the | assigned Date and number Police Maximum " Date of filing o L Present status and | any, by h witnesses : - .
X Name of the Court Name of MP | Name of MLA Former case in the CNR No. of FIR Station Offence alleged punishment filing charge sheet Cnmmgtl framing its next date higher . of witnesses remain to be of comp_letlon Comments of Ld.District & Sessions Judge
Challan Complaint charge witnesses| examined . of trial
Court court examined
Vide order in CRMM
No.41105 of 2020 had
been adjourned to PRELIMIN f;é&”é’)?‘ TAHs
SH. Rajinder Pal 12.10.2023 by Hon'ble ARY AND WHEN
SH.RAHUL SUKHBIR - Singh vs NACT |CHCHO030006 Charge not High Court and the . . .
GARG,ACJM SINGH 0 Sitting Sukhbir Singh | 692/2017 92017 0 0 U/S 500,501 IPC 0 0 0 31.01.2017 framed yet. |interim order has been YES 8 EVIEDIEESNC 0 PRogEEDING ICase was not listed during this month
BADAL Badal ‘cqntlnued. Now this EXAMINE S START
file is ordered to be put| D AGAIN
up on 04.06.2024 for
awaiting further order.
Further orders in On perusal of the concerned case file on dated 02.04.2024|
SH. BIKRAMJIT CRMM No.24842, of SIX MONTH [application seeking exemption from personal appearance|
SH ' SINGH 2023 Hoﬁ'ble Hi‘gh APPROX AS ffiled on behalf of 21 accused persons. Same was heard
e - State vs. PCH . AND WHEN fand in view of the reasons mentioned therein personall
2 SH.RAHUL GARG, Bal\_Nlnder MAJITHIA MLA | Sitting & Balwinder |4643/27.05.| CHCHO30063 137/07.08.2020 26 U/s 188 IPC Upto 6 Month |27.05.2021| 27.05.2021 0 Charge not coun_no_l rgcewed. YES 7 0 7 THE lappearance of the accused persons was exempted for that|
ACJM Singh AND Former Singh Bhund 2021 022021 framed yet. |Now this file is ordered PROCEEDING ld lv.Further Ord  Hon'ble High C: ived
Bhunder SH.MALKIAT ingl under o be put up on ay only.Further Orders of Hon'ble High Court not received.
SINGH, EXMLA 17.08.2024 for S START  |Next date in Hon’ble High Court is 02.05.2024. Case was
P awaitiﬁ f-urther order. AGAIN ladjourned to 17.08.2024 for awaiting further orders from
9 ! Hon’ble High court.
Charges On perusal of the concerned case file on dated 09.04.2024
framgd lapplication seeking exemption from personal appearance|
against some filed on behalf of 16 accused persons. Same was heard
gaccused land in view of the reasons mentioned therein personall
erson who lappearance of the accused persons was exempted for that|
pa eared Complete details of iday only. Death report of accused satnam singh was
Tﬁs havé the accused Gurpreet THREE received. Executing Officer S| Karan Singh was ordered to|
SH. HEERA State vs. PCH pleadgd quilty Singh and Gurvinder MONTH FROM be summoned for 20.04.2024. Complete details of he|
SH.RAHUL 0 SINGH GABRIA, | FORMER [EERA SINGH| 5 57 05| CHCHO30063) - 439/09 0g 2020 26 U/S1881PC | Upto 6 Month |27.05.2021| 27.05.2021 0 anddidnot | Singh not received. NO 6 0 6 THE DATE OF [aocused Gurpreet Singh and Gurvinder Singh not received.
GARG,ACJM EX MLA GABRIA, EX 2021 012021 claim trial Case adjourned to APPEARANCE Case adjourned to 20.04.2024 for filing details of above
MLA . 18.05.2024 for filing laccused.
have been py OF ACCUSED - . .
convicted and details of above On dated 20.04.2024 application seeking exemption from
fined. Charges accused. personal appearance filed on behalf of 19 accused persons.
ét to beg Same was heard and in view of the reasons mentioned
frar¥1ed against therein personal appearance of the accused persons was|
rernain?n lexempted for that day only.Notice of Executing Official not|
accusedg received back was ordered to be summoned again for|
! 18.05.2024.
On perusal of the concerned case file on dated 06.04.2024|
Learned Counsel for the accused came present in the court|
land suffered a separate statement stating that he has
received the deficient documents from the concerned police|
For filling reply to the lauthorities and such he does not want to proceed further|
applica%ionpu)/,s 207 WITH IN ONE with the application U/s 207 CrPc. And withdrew the same.
25.08.2023 YEAR FROM |In view of above referred statement application U/s 207
SH.RAHUL 0 SH.SANDEEP | sitiing SANDEEP 1558/28.08/CHCHO30224| y6aras 155097 |SECTOR 26| 3545, 342 806, | 7 years | AT925PM| 5508 2023 NA  |NOT FRAMED argu?nzigir;dfrfgrrning NO 45 0 45 | THEDATE OF stands disposed off.
GARG,ACJM SINGH SINGH 2023‘ | 002023 o 569 IPé ’ BEFORE R YET of Charge case APPEARANCE |Learned Counsel for the accused requested for a long
Ld.CJM ad'our%ed o OF THE ladjournment for moving application for discharge as he has
04{ 05.2024 ACCUSED. o go through a data of 1000 GB provided by the Police in
e iconnection with the present case. It was heard and allowed
land the case was adjourned to 04.05.2024 for filling|
lapplication for discharge. Arguments on application U/s 209
CrPc. not addressed same be also addressed on the date
fixed i.e. 04.05.2024.
Vide order dated
09.02.2024 in CRMM
5886 OF 2024 , CWP-
PIL-29-2021 (O&M) &
CWP-PIL-112-2023
SH.GURMEET STATE VS. Hon’ble High court has| APPROXIMAT
gﬂl'v?“c”'" YADAYV, NA SINGH @ Sitting | GURMEET ch'd‘éﬁw’ CH%'Z%?OBZ 324 DT.24.10.2020 ssgcCTSg- U/S 188 IPC | Upto 6 months | 26.05.2021| 26.05.2021 0 28.02.2023 Stayed Case No 6 5 1 ELY THREE |Case was not listed during this month
MEET , MLA SINGH & ORS. ! | proceedings till MONTHS

14.03.2024. For
awaiting further orders
from Hon’ble High
court case adjourned
to 22.05.2024.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.04.2024

Case No. - Stay, if No. of .
e " A . . Date of - Date of filing Date of Total no. | No. of . Expected time
Sr.No Sitting/ Title of the = assigned Date and number Police Maximum -~ Date of filing e . Present status and | any, by . witnesses I - .
X Name of the Court Name of MP  Name of MLA Former case 'g the CNR No. of FIR Station Offence alleged punishment Cfr:I;’lllgn charge sheet C(E:I;Irln;;llgiar:t f;r:rlgg its next date higher witnzfsses \;v)l(t:;?::: remain_to be or t;ial 1 Ci its of Ld.District & Sessions Judge
ourt court examined
1. Sh.Harpal
Singh Cheema.
2. Master Baldev
Singh. N
5.1 B i e,
Kaur N6 1"1540 of 2023 APPROXIMAT |On perusal of the concerned case file on dated 02.04.2024
Sh. Bha 4.Sh.Gurmeet .y ¥ ELY THREE [application seeking exemption from personal appearance
-Bhagwant gingn 1 Poli Hon'ble High court has MONTHS  [filed on behalf of d Bhagwant M d 7 oth
singh ingh Mayer State vs Pch olce directed to deffer the fled on behall of accuse: agwant Mann an other
6 OH.SACHINYADAY, | pannmp | - Shtanieel | siing | Bhagwant (5143106.09) SHSHOS01201 o1 bt 10.1.20 | Station U/S 188 1PC | Upto 6 months | 13.10.2021| 13.10.2021 0 Notyet | o cedings beyond the| ~ Yes 16 0 16 AFTER THE laccused persons. Same was heard and in view of the
ingh Bilaspuria - 992021 Sector 3, framed. ; gy VACATION OF reasons mentioned therein personal appearance of the|
(Now CM 6.5h Aman singh Mann 21 ch date fixed in Hon'’ble STAY FROM d ted for that d . G
Punjab) .Sh.. g. High Court Now this F laccused persons was exempted for that day only. Case was
Arorav. file is ordered to be put HON"BLE adjovurnedv to 21.12.2024 for awaiting further orders from
7. Shél;l]zn;mder upon 21.12.2024 for HIGH COURT [Hon’ble High court.
8. Sh,Jai Singh awaiting further order.
Rodhi
9. Ms.Sarabjeet
Kaur Manka
Vide order dated
23.11.2022 CRMM
No48302 of 2022
Hon’ble High court has| APPROXIMAT
directed l.e Interim ELY THREE
Sh PREM Sh Harinder State vs PREM Pch order to continue |.eto MONTHS
SH.SACHIN YADAV, |~ SINGH | singh Chandu | Siting ek 5422106.09. CHOHOS0120  74/8.8.2020 Ps3 uis188 Upto 6 months | 13.10.2021| 13.10.2021 0 Mot yet agé;ﬁ;’;‘mﬂ;’feeﬁgf Yes 16 0 16 | AR IHE (Case was notlisted during this month
MAJRA o ajra MAJRA l.e 19.12.2023 in STAY FROM
Hon’ble High Court HON"BLE
Now this file is ordered HIGH COURT
to be put up on
08.07.2024 for
awaiting further order.
1. Sh.Aman
Arora.
2.8h.Jamail
Singh. Vide order in CRMM
3. Master Baldev No.21450, and in
Singh CRMM 25489 of 2023 AEI?YR‘?}:(IIQ’\QAET
4. Ms.Sarabjeet Hon’ble High court has MONTHS
Kaur Manuke State vs AMAN Pch directed to deffer the
8 g"}','v?Ac”'N YADAV, NA 5.ShKulwant | Siting | ARORA& |1178/04.08. CH%’;SS;MG 76/ 06.10.2021 ps3 |V 3122'21|§,% 353, | Upto 3years |04.08.2022| 04.08.2022 0 ot yel lprocedings beyond the|  Yes 17 0 17 v I E & (Case was notlisted during this month
Singh Pandori ORS. 2022 ramed. " date fixed in Hon'ble STAY FROM
6.Sh.Jai Kishan High Court Now this HON'BLE
Rori file is ordered to be put| HIGH COURT
7. Sh.Manjit up on 18.05.2024 for
Singh awaiting further order.
8.Ms.Anmol
Gagan Manni
1. Sh.Bikram
Singh Majithia
(Sitting MLA)
2.Sh.Daljit Singh
Cheema
3. P(E\;(/-aMnL'I'Aa)i.nnu On perusal of the concerned case file on dated 06.04.2024
(MLA sitting) lapplication seeking exemption from personal appearance
4. Sh.Surjeet For filling reply to the filed on behalf 5 accused persons. Same was heard and in
Rakha, (EX.MLA) State vs appligtl:aliorz/for FIVEé\/IONTHS vifew of the reasons mentioned therein perfsonal appearance|
5. Sh.NK i BIKRAM Pch " Ny FROM THE |of the accused persons was exempted for that day only.
9 g"}','v?Ac”'N YADAV, NA Sharma, (MLA SF'“'”Q & | SINGH [1994/22.12|CHCHO30282 o706 14 2021 ps3 | U/S188, 186,353, | )5, 3 years |22.12.2022| 22.12.2022 0 Not yet discharge filed by 0 18 0 18 DATEOF [Reply to the discharge application filed by accused
s ormer 782022 332,334 IPC framed. accused Balwinder ! . " "
sitting) MAJITHIA & 2022 singh case adiourned APPEARANCE [Balwinder Singh not filed. Adjournment was requested by
6.Sh.Prem Singh ORS. gt 18.05 21024 OF ACCUSED |APP for the State on the ground that copy of application was|
Chandumajra (Ex 0 16.05. not supplied to him. Copy was supplied to him. Case was
MP) ladjourned to 18.05.2024 for filing reply to the said
7. Sh.Mahesh lapplication.
Inder Grewal
(Ex,MP)
8. Sh.Kanwar
Singh Rozi (MLA
sitting)




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 30.04.2024

Case No. - Stay, if No. of .
e " A . . Date of - Date of filing Date of . Total no. | No. of . Expected time
Sr.No Sitting/ Title of the = assigned Date and number Police Maximum -~ Date of filing e . Present status and | any, by . witnesses I - .
Name of the Court Name of MP  Name of MLA N CNR No. . Offence alleged y filing Criminal framing N " of witnesses . p 1 Ci its of Ld.District & Sessions Judge
. Former case in the of FIR Station punishment Challan charge sheet Complaint charge its next date higher witnesses examined remam_to be of trial
Court court examined
1. Sh.Narinder Bailabl:e warrants FIVE MONTHS
Singh (Sitting State vs Pch : ! . FROM THE
10 SH.SACHIN YADAV, NA Sitting | Sh.Narinder [2076/03.11|CHCH030287) 55,45 02 2023 pssg |US147.149323.33) 115 3 years [02.11.2023| 02.11.2023 0 Not yet issued against 0 21 0 21 DATE OF  [Case was not listed during this month
CJM " 582023 2,353,188 IPC framed. remaining accused for
Singh & ORS. 2023 10.05.2024 APPEARANCE
e OF ACCUSED
1.Smt.
g?lgénﬁ/lese%}(au: Statevs Smt.| 5 N d Flggc')\/lmomg °
i .Anmol i cl otice to accuse
1 g:','wSACH'N YADAV, NA Gagan Mann | Sitting ii%?rgﬁ? 191/06.02.2 CH%'Z%%%O“G 221/29.08.2021 psag |V 53238*3;?,%353'18 Upto 3 years |06.02.2024| 06.02.2024 0 ot yet persons for 0 12 0 12 DATE OF  [Case was not listed during this month
(Sitting MLA) ORS 024 ! 01.07.2024 APPEARANCE

OF ACCUSED
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